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CEMTRAL ADMINISTRATIVE TERIGURAL
PRINCIPAL BENCH, NEW DELHI

CP NO. 38%77200% IN
O NO. 685/2002

This the 19th day of January, 80&
?

Hisl BLE SH. VLK. MAJOTRA, VICE CHALRMAN (A)
HON BLE BH. SHANKER RAJU, MEMBER (31

achhman Dass Gandhi
son of Late Sh. Dawlat Bam
retd, NDv. Chief Postmaster,
Mew Delhil, G.P.0..

B/o H.Mo. 744, Phase 1V,
Ashol Yihary, UDelivi.

By advocate: Sh. Bant Lal)

S nil®

1. ) Smt., P.Balasubiramani@an, Secratary.
M.0O, Communication, Deptt. of Posts,
Dak Bhawan, New Delhi-11040071.

~

. Smt. Jvotsana Dlesh., C.P.M.G. Delhl Clrcle,
Meghdoot Bhawain, New Delhi-1i100071,

By acbvocate: Sh. R.P.Aggarwal)

ORI B R (QRAL)

By Sh. V.K. Majotia, VYice Chalirmen (&)

Although respondents have not Filed the compliance

affidavit, . - 8h. R.P.Aggarwal. courn

e

e  vespondents hasffiled certain documents, copy whereof has

been supplied to the counsel of the applicant. Sh. Agasrwal

ated  that apolicant has been paid all arrears in compliance
of directions of the Court contained in order deted 5. 4. 20063.

Learned  counsel of the applicant has admitted that all dues

have been paild to the applicant.

Z. Basically the compliance should nave been effected within

a

& period. of 3 months of Tribunal s directions. Hovetaver ,
considering  that no deliberate and contumacious disobedience

of the orders of the Court has been cominitted., dirsotiens
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§ SHAMKER RAJU
Membairr (1)

complied now.
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having been rendered infructuous. Moticss ars
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taking a lenient view the CP 18
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